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In pursuance of clause (4) of article 348 of the C onstitution of Tadia , the following transldtion in
English of the Mahurashtra Tand Revenue Code (Sef‘o'\d Anendment) Ao &, 2007 (viah XEHIGE 2007,
is hareby published under the avthority of the Governor

By order and in the mme of the Govemor of Maharis htra,

AN SHINDEKAR,

- Secretary to Government,
TawandJ udiciary Department.

MAHARA"HTRA ACT No. KX OF 20607

(First published, aﬂ'er having received the assent of the Governor, in
the “ Maharashtra Government Gazette ” on the 6th August 2007.).

. An Act further to ameng the Maharashtra Land Revenue Cod_.e, 1956,

Xidéhf WHEREAS it is. expedient further to amend the Mahax ashtra Land
19163 Revenue Code, 1968, for the purpeses hereinafter appearing; it is hereby

enacted in the Fifty-eighth Year of the Republic of India as follows :—

1. (1) This Act may be called the Maharashtra Land Revenue Code Short title
(Second Amendment) Act, 2007. ’ _ and

commence-
(2) It shall come into force on such date as the otate Government ment.

may, by notification in the Official Gazette, appoint.

(%03}
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Amendment 2. Tn section 99 ofthc Maharashtra Land Revenue Code, 1966 Mah.

of section-99 (horeinafter referred to as  the said Code ™), — XLI of
of Mah. XLI o 1966.
of 1966. (a) for the words “ for reference to the concerned Divisional

Cémmissioner ” the words “ for reference to the Maharashtra Revenue
- Tribunal” shall be substituted ;

(b) for the words “ the Divisional Commissioner ” the words “ the
Revenue Tribunal ” shall he substituted ;

(¢) for the words “ the Divisional Commissioner ” the words “ the
Revenue Trlbunal ” shall be substituted; '

(d) in the marginal note, for the words “ Divisional Commissioner”
the words “Revenue Tribuinal” shail be substituted.

Amendment 3, In section 100 of the said Code,—

of section . . '
100 of Mah. (a) in sub-section (1), for the words “ tn: Divisional Commissioner ”

XLI of 1966.  the words “ the Revenue Tribunal ” shail he substituted;
(b) in sub-section (2), for the words " the Divisional Comnmissioner”
the words “ the Revenue Tribunal ” shall be substituted.

Insertion of 4, After section 244 of the said Code the following section shall be
secticn 245 . . )
inserted, namely :(—

in Mah. X1I
of 1966.
Saving. ““ 245. Nothing contained in this Chapter shall apply io
any proceeding beﬁne the Maharashtra Revenue Tribunal under
ChapterXV.”.

Insertion of 5, In Chapter XIII of the said Code, below the headmg “APPEALS,

section 246 REVISTON AND REVIEW?”, the following section shall be inserted,
in Mah. XLI
of 1966. namely :— '

Application  “246. The provisions of this Chapter shall not apply to proceedings

C'h°f ihls before the Maharashtra RPV enue T r1bunal under Chapter XV.”.
apter

R
Amendment 6. Insection 271 of the sa‘d Code, after the words “ the Commissioner,”
of section the words “or as the case may be, the Maharashtra Revenue Tribunal”

;E 0; fézg shall be inserted.
Amendment 7. In section 272 of the said Code,—
27‘;’ O?e]%}:h“ " (a) for the words “ before the Commissioner ” the words “ before
%L1 of 1966, the Commissioner, or as the case may be, the Maharashtra Revenue
. " Tribunal”shall be substltuted
‘*‘(‘b“)—gftéfrthe words “ to the Collector, the Cmnmzss:tmer-—theword&
“or as the case may be, the Mahar dbhtra Revenue Trlbunal” shall be
inserted;
(e) f.or.the words “ of the Commissioner ” the words “ of the
Commissioner or of the Maharashtra Revenue Tribunal ” shall be
) _ substituted. '
Ami}ldmeﬂt _ 8. Insection 274 of the said Code,— e
of section e
274 of Mah. (a) for the words “the concerned Divisional Commissioner ” the

XLIof 1966. words “the Maharashtra Revenue Tribunal ” shall be substituted;
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: ':(b) in the marginal note, for the words “concerned Divisional

‘Commissioner” the words “ Maharashtra Revenue Tribunal” shall be
_ substituted.

9 In section 275 of the said Code, for the words “the Divisional

Commlsswner” the words “the Maharashtra Revenue Tribunal” shall be
substltubed

10. After Chapter XIV.of the said Code, the followmg Chapter shall

"be inserted, namely :—

“ CHAPT_ER XV
MAHARASHTRA REVENUE TRIBUNAL

‘308, In this Chapter unless the context requlres otherw1se —
(a)“President” means the President of the Tribunal ;

Yoy

Amendment
of section
275 of Mah.
XLIof 1966. .

Insertion of
Chapter XV
in Mah. X1.I
of 1966.

Definitions.

() “Tribunal” means the Maharashtra Revenue Tribunal .

constxtuted under section 309.
309 (1) .There shall be established for the State of Maharashtra

'a Tmbunal to be called the Maharashtra Révenue Tribunal.

*.(2) The Tribunal shall consist of the President and such number of

Maharashtra
Revenue
Tribunal».

other members as the State Government may, by notification in the :

Off cial Gazette appoint.

-+ 310, The qualifications (including age) of the President and other
members constituting the Tribunal, the period for which they shall
.hold office, and their COIldlthIlS of servxce shall be such as may be

) prescnbed

‘ © 811 (1) If any vacancy occurs by reason of the death, resignation
o_r expiry of the appointment, or termination of the appointnient, of
the President or other members or for any other cause whatsoever,

such Vacaney shall be filled by appointment of a duly qualified person.
;'f'.(2) If any member of the Tribunal becomes, by reason of illness or .

-other infirmity, temporarily incapable of performing the duties ofhis
office, the. State Government may appoint some other person to

dlscharge his duties for any period not exceedingsix-months-at-one -
time and the person so appomted shall during that period have the
same powers as the person in whose place he is appointed. _
© (3)Ifthe office of the Presxdent_ falls vaca_nt in circumstances specified
in sub-section (1), the senior most member shall act as a President

‘until the vacancy in the office of the Presuient is duly filled by

"appomtment of a President by the State Government

:(4) The Tribunal shall not be deemed to be- invalidly constituted
merely by reason of any vacancy or temporary absence referred to in
the foregoing sub-sections.

. TPl AE-kG -
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Registrar 312. The State Government may, by notification in the Official
and Deputy  Gazette, appoint a Registrar of the Tribunal having such qualifications
Registrars. 35 may be prescribed; and may also appoint, in like manner, such
number of Deputy Registrars, having such qualifications, as may be

prescribed, for such areas as may be specified in the notification.

Headquarters. 313. The Headquawters of the Tribunal shall be in Brihan Mumbai.

Place of 314. The Tribunal shall ordinarily sit at the headquarters,
sitting.  Aurangabad and Nagpur and may also sit at any other place convenient
for the transaction of business, in the State of Maharashtra, as the
President, with the approval of the State Government may direct by

general or special order.

Jurisdiction 315. (1) Notwithstanding anything contained in Chapter XIII of
of Tribunal.  ¢his Code or any other law for the time being in force, but subject to
the provisions of this section, in cases arising under the provisions of
‘the enactme'nts specified in the Schedule J, —
(a) an appeal shall lie to the Tribunal from original orders or
-decisions made or passed by the Collector ; and
(b) an application for revision shall lie to the Tribunal from an
order or decision made or passed by the Collector in appeal, against
an order or decision made or passed by any subordinate officer or
authority. ' _
(2) An application for revision under clause (b). of sub-section (1),
shall lie on the following grounds only, that is to say —
. (Z) that the order or decision of the Collector was contrary to
law ;
(éf) that the Collector falled to determme some material issueof
law; and :

(iii) that there was a substantial defect in following the procedure
‘laid down by law which has resulted in the miscarriage of justice.

(3) Save as expressly provided in any enactment for the time being
in force, the State Government may, by notification in the Official
Gazette, direct that the Tribunal shall also have jurisdiction to
entertain and decide appeals from and revise decisions and orders, of,
such persons, officers and authority in such other cases'as the State
Government may determine; and for that purpose the State
Government may, by notification in the Official Gazetteadd to,amend
oromit, any of the entries in Schedule J; and thereupon, the Tribunal
shall have jurisdiction in such matter; and the jurisdiction of any

" other person, officer or authority therein shall cease.

(4) The State Government may, at any time in like manner, cancel
such notification or omit-any entry from Schedule J and resume to
—itself such jurisdiction: el

Provided that, nothing herein shall pr event the State Government

after such resumption of jurisdiction from conferring any such
Jurisdiction on any other person, officer or authority. -
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(5) Notwithstanding anything contained in any other law for the time
being in force, when the Tribunal has jurisdiction to entertain and decide
appeals from, and revise decisions and orders, of, any person, officer or
authority in any matter aforesaid, no other person, officer or authority
shall have jurisdiction to entertain and decide appeals from and revise
decisions or orders of, such person, officer or authority in that matter.

®) Every appeal or application for revision made under this section

shall be filed within a period of sixty days from the day of the order or
decision of the Collector. The provisions of sections 4, 5, 12 and 14 of the

L1m1tatlon Act, 1963, shall apply to the filing of such appeal or apphcatlon _

fo1 revision.

316. (1) The Tribunal shall have no jurisdiction in any matter which
is sub-judice in a court of law.. :

(2) The Tribunal shall also have no jurisdiction in respect of a matter
which in its opinion involves a questi'on as to the validity of any Act,
Ordinance or Regulation, or any provision contained in an Act, Ordinance
or Regulation, the determination of the invalidity of which in its opinion
is necessary to the disposal of that matter. »

Explanatzon -~ In this section, “Regulatlon means any Regulation of
the Bombay Code or Regulation as defined in the General Clauses Act,
1897, or in a General Clauses Act in force in any part of the State.

317, * Nothing contained in this Chapter shall affect any powers or
functions of the Tribunal conferred on it, or which may be conferred on
it, by or under any other law for the time being in force to entertain and

decide any appeals, applications for revision, or other proceedings.

318. (1) Inexercisingthejurisdiction conferred upon it by or under
this Chapter, the Tribunal shall have all the powers of a civil court, for
the purpose of taking evidence on oath, affirmation or affidavit, or
summoning and enforcing the attendance of witnesses, of compelling
discovery and the production of documents and material objects,
requisitioning any public record or any copy thereof from any court or
office, issuing commissions for the examination of witnesses or
documents, and for such other purpose as may be prescribed; and the
Tribunal shall be deemed tobe a civil court for all the purposes of sections
195, 345 and 346 of the Code of Criminal Procedure, 1973, and its
proceedings shall be deemed to be judicial proceedings within the
meaning of sections 193, 21&and_22&a£ibﬁlndlanPenal Code.

(2) In the case of any affidavit tobe filed, any officer appointed by the

Tribunal in this behalf may administer the oath to the deponent.

319. (1) Subject to the provisions of this Chapter and with the

previous approval of the State Government, the President may make.

regulations for regulating the practice and procedure of the Tribunal,
including the award of costs by tite Tribunal, the levy of any process fee
(including provisions for recovery thereof in the form of court-fee staraps),
the right of audience before the Tribunal, the sittings of the members

¥o\g
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either singly, or in benches constituted by the President (or such member
asis authorised by him from amongst the members of the Tribunal), the
disposal by the Tribunal, or.a bench thereof, of any proceedings before it
notwithstanding that in the course thereof there has been a change in
the persons sitting as members of the Tribunal or bench; and generally
for the effective exercise of its powers and discharge of its functions
under this Chapter. Where any members sit singly or where any benches
are constituted, such members or bench shall exercise and dlscharge all
the powers and functions of the Tribunal.

(2) The regulations made under this sectlon shall be pubhshed in the
Official Gazette . A

State  320. (1) If at any stage in any proceedlng before the Tribunal it
Government appears to the Tribunal that the proceedings raise a question, as to the
to be heard

in certain iNterpretation of law, which is of such a nature and of such public
cases. importance that, it is expedient to issue notice to the State Government,
the Tribunal shall issue notice to that Government, and that Government
may, if it thinks fit, appear and the Tribunal shall then hear the State

" Government before deciding the question.

_ (2) If it appears to the State Government that in its opinion the

. interpretation of a provision of law in any proceedings before the

Tribunal, is of such nature and of such public importance that it is

expedient that the State Government be heard before decision of the

question, it may apply to the Tribunal in such proceedings to be heard;

and the Tribunal shall not decide the question without hearmg the State
.Government.

Noappealto  321. (I) No appeal shall lie to the State Government against any
State grder passed by the Tribunal in the exercise of its powers of appeal or

Government
and revision under section 315.

j“'iSdictim‘ (2) Every order or decision of the Tribunal made or passed by or
0;32‘;‘;: under this Code shall be final -and shall not be questioned in any suit or
* other legal proceedings.

Review of  322. (I) The Tribunal may, either on its own motion or on the
,‘I"‘;?I:“;z a‘;f application of any party interested, and where the State Government is
" heard, under section 320 on the application by that Government, review
"its own decision or order in any case, and pass in reference thereto such
order as it thmks just and proper :

Provrded that, no such apphcatwn made by any party shall be
entertained, unless the Tribunal is satisfied that there has been the
discovery of new and important matter or evidence which after the

_exercise of due diligence, was not within the knowledge of such party or
could not be produced by him at the time when its decision was made, or
that there has been some mistake or error apparent on the face of the
record, or for any other sufficient reason:

" Provided fur ther that no such decision or order shall be varied or
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rrevrsed unless notlce has been given to the partles interested to appear

. 36 of

and be heard in support of such order.

" (2) An application for review under sub-section (1) by any party or, as
the case may be, by the State Government shall be made within ninety
days from the date of the decision or order of the Tribunal :

Provided that, in computing the period of limitation, the provisions

“of the Limitation Act, 1963, applicable to applications for review of a

- 1963. judgment or order of a civil court, shall, so far as may be, apply to

. Bom.

- VIof
- 1959,

. Mah,
- XX1n
of

2007,

appllcatlons for review under this section,

323, All orders passed by the Tribunal shall be executed in the same
manner in which similar orders, if passed by the State Government or
other competent authority, as the case may be, could have been executed.

. 324. Notwithstanding anything contained in the Bombay Court-
fees Act, 1959, but subject to the provisions of section 275, every appeal
or application made to the Tribunal shall bear a court-fee stamp of one
hundred rupees if the value of the suit property is ten thousand rupees
or less and of five hundred rupees if such value exceeds ten thousand
rupees :

. Provided that where the Tnbunal exercises any powers or functions
under any relevant tenancy law or other special law and that law provided
for the levy of court-fee on any appeal or application to the Tribunal,
nothing contained in this section shall affect the provisions for levy of
such fee. :

- 325. (1) The State Government may, by notification in the Official
Gazette make rules consistent with the provisions of this Chapter for
carrying into effect the purposes of this Chapter.

(2)In particular and without prejudice to the generality of the foregoing
provision such rules may provide for the following matters, namely :—

(a) the qualifications (including age) of the President and other
members of the Tribunal ;

(b) the period of office and the terms and conditions of service of the

;President’and other members of the Tribunal ;

“(c) the qualifications of the Registrar and Deputy Registrars ;

. (d) any other powers of a ClVll Court which may be vested in the
Tribunal.”.

S 11, In sectmn 3280£thesa;d_Code in sub-section (2), in clause (x,{xui)
for the words “the Divisional Commissioner” the words “the Tribunal”
‘shall be substituted.

12, On the coming into force of the Mahal ashtra Land Revenue Code
(Second Amendment) Act, 2007, all cases and proceedings pending before
the Divisional (‘omzmssmnel on the day immediately preceding the
coming into force of the said Act, shall be transferred to
the Maharashtra Revenue Tribunal and shall be disposed of by the
Tribunal under the provisions of the said Code or, as the case may be,

.the relevant Act.

Yot
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tnsertion of  13. After ScheduleIappended to the said Code, the following Schedule

Schedule d- ghall he inserted, namely :—
in Mah. X1

of 1966.
“SCHEDULE J
(See section 315)
Serial Name of Enactment .~ Appellate or revisional
No. ' : jurisdiction against orders or
‘ decisions in cases arising under
the following provisions.
1) 2 ' 3
1 The Maharashtra Land Revenue Seétipn 24,
Code.,- 1966 (Mah. XLIof 1966). . Section 27. ,
: ‘ Section 59, except clause (b)
thereof.
Section 65.
, _ ' Section 66.

2 The Hyderabad Tenancy and ~ Section 18, sub-section (2). ‘
Agricultural Lands Act, 1950 Section 44, sub-section (1). -
(Hyderabad Act XX10f1950). Section 47.

- Section 48.
Section 49.
Section 71.
. _ o Section 75.
3 The Madhya Pradesh Abolition of = Section 24.
Proprietary Rights (Estates, Section 25.
Mahals, Alienated Lands) Act, "‘Section 26.

1950 Madhya Pradesh ActTof ~Section 27.7.

1951). :
Construc- 14. On revival of the Maha1 ashtra Revenue Tribunal by the: ‘Mah.

tion of Maharashtra Land Revenue Code (Second Amendment) Act, 2007, theﬁ}lr
re ';;f‘e:;fsnz‘; reference to the Maharashtra Revenue Tribunal in any of the enactments* 200
Cormmissioricr. specified in the Schedule appended to this Act as also any such reference
in any rules, regulations, bye-laws, notifications, orders issued under
-any of these or other enactments or in any instrument which was to be
construed as the Divisional Connmissioner by virtie of the provisions of .
section 14 of the Maharashtra Land Revenue Code (Amendment) Act,’ I\}ah

2002, shall be now referred to as the Maharashtra' Revenue Tribunal. | :
0
_};2002.
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SCHEDULE
{See section 14)
: Revenue Acts
(» '1. TheHyderabad Court of Wards Act.
5 " 2. TheHyderabad Stamp Act.
Tenancy Act
. 3. TheBombay Tenancy and Agricultural Lands Act, 1948.
4. TheHyderabad Tenancy and Agricultural Lands Act, 1950.
_b 5. The Bombay Tenancy and Agricultural Lands (Vidarbha Region)
10 Act, 1958.
o Ceiling on Holdings Act
6; The Maharashtra Agricultural Lands (Ceiling on Holdmgs)
© 4 Act, 1961,
o Tenure Abolition Acts
15" 7. TheBombay Khoti Abolition Act, 1949.
8. The Bombay Pargana and Kulkarni Watans (Abolition) Act, 1950.
;- 9. The Salsette Estates (Land Revenue Exemptmn Abolition)
.= Act, 1951.
. 10. The Bombay Personal Inams Abolition Act, 1952.
20 11. The Bombay Merged Territories (Janjira and Bhor) Khoti Tenure
C Abolition Act, 1953.
12. The Bombay Kauli and Katuban Tenures Abolition Act, 1953.
13. The Bombay Merged Territories and Area (Jagirs Abolition)
Act, 1953,
' 25 14. The Bombay Service Inams Useful to Community Abolition
o ACt, 1953. )
15. The Bombay Land Tenure Abolition (Amendment) Act, 1953.
16. The Bombay Bhil Naik Inams Abolition Act, 1955.
o 17. The Bombay Merged Tervitories Mlsr‘ellaneous Ahonatmns
30 Act, 1955.
18, The Bombay Shetgi Watan Rights (Ratnagiri) Abolition Act, 1956.
- - 19. The Bombay Inferior Village Watans Abolition Act, 1958.
20. The Madhya Pradesh Abolition of Proprictory Rights (Estates,
Mahals, Alienated Lands) Act, 1950.
35——2t—The Maharashtra Revenue Patels (Abolition of Office) ATt 1962
' 22. The West Khandesh Mchwassi Estates (Pr opnetmy Rights
Abolition, etc.) Regulation, 1961.
Other Acts
-+ - 23. The Bombay Public Trusts Act, 1950.
40 - 24,. The Bombay Hereditary Offices Act, 1874. |
25 - The Maharashtra Restoration of Lands to SchedﬂTI ibes Act,
v, - 1974, i
i 26. The Maharashtra Private Forest (Acquxsnmn) Act, 1975.
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